
Government of Jammu and Kashmir 
Civil Secretariat Home Department 

Sri nagar I Jammu. 

NOTIFI~TION 
Srinagar, the I b October, i0J9 

SRO 5 B Q .-Whereas on 01-<>S-2019 Police Station Sopore received an 
information through reliable source to the effect that a large group of 
people has g athered at the funeral procession of one local militant 
namely lshfaq Hameed Mir SIO Abdul Hameed Mir R/0 Brath Ka1la 
Sopore who got ld lled in an encounter and when his dead body was 
brought to his native village, the group of miscreants raised pro-freedom 
& pro-Pakistani slogans. They were also found waving the Pakistani 
Flags in their hands and abetting and inciting the people against the 
sovereignty of India, besides provoking the people against the security 
forces; and 

2. Whereas a case FIR No. 4512019 VIS 10 & IS ULA (P} Act 
' 1967 was regis tered in PIS Sopore and investigation set into motion; and 

s. Whereas, during investigation, the accused was apprehe~d~ a~d 
from his possession one Pakistani Flag was recovered. 0~ quesborung m 
presence of Executive Magistrate Sopore, the accused d1sclosed th~t he 
delivered provocative speech to the gathering and later on uploaded 1t on 
social m edia; and 
4. Whereas during the course of investigation, on t~e basis of 

' . . os and other evtdence, the statements of Witnesses, the se1zure mem . th d 
b). h d rima facie case agamst e accuse 

Investigating Officer es~ IS e a P Slo Ghulam Ahmad Dar 
person namely; MasJ-u.l-lah . Dar f th Unlawful Activities 
Rl M ·d der Sectton IS o e o a1 anpora un . LA (P) A t 1967 was dropped due 
(Prevention) Act 1967. Sectton 10 U c • 
to lack of evidence; and 

. inted b the State Government under 
5. Whereas, the A~thonty appo U lawful Activities (Prevention) Act, 
sub-section (2) of secuon 45 °!' ~he d ~e Case Diary file and all the otl~er 
1967 has independently scrutlmze d has come to a defimte ' . 1 ti g to the case an . . t relevant documents re a n d [prosecution sanction agams 
conclusion that this is a fit case for accor 0 

the said accused person; and d ments 
C Diary the relevant ocu 

6. Whereas , after perusin_g the_ as~he ob~ervationslviews of the 
and also taking into consJderatl?n (o) of section 45 of the Unlawful 

· d der sub-secuon -Authority appomte un 



Activities (Prevention) Act, 1967, the State Government is of the view 
that ther~ is suffi~ient mate~al and evidence available against the 
accused person for h1s prosecution under the aforesaid provisions oflaw. 

Now, therefore, in exercise of powers conferred by sub-section (2} 
of section 45 of the Unlawful Activities (Prevention) Act, 1967, the State 
Government hereby accords sanction for la\mching prosecution against 
the accused persons namely Masi-ul-lah Dar S/ o Ghulam Ahmad Dar 
R/o Maidanpora for the commission of offences punishable U/S IS of 
Unlawful Activities (Prevention) Act, 1967, in case FIR No. 45/2019 of 
Police Station Sopore. 

By order of the Government of Jammu an~J'f:mir. 

Principal Secreta-;}1 to the Government 
Home Department 

No. Homc/Pros/135/2019 Dated: (-6 .10 2019 

Copy to;- . 
l Director General of Police, J&K Srinagar. This has reference ~o h~ 
. letter No. Legal/San- Legal/San- 29/S/2019/476~6-68 . at 

02.08.2019-The CD me in original is returned hereWith, recetpt of 
which may kindly be acknowlt:tlgt!~ rtm t of Law Justice & 

2 . Secretary to the Government, epa en , 
Parliamentary Affairs, (~·~.s~)S tary to the Government, Home s. Private Secretary to Pnnctp ecre 
Department 

4 . Stock file. 
(~ " •f<''' . 

Under Secret::o e Government 
Home Department 


